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	 In this apolication under section 19 of 

the Administrative Trjbu.rals Act,1985,the petitioner 

prays for a cirection to be issued to the Oposite 

Parties to give the applicant an, apoointment in the 

post of Extra Departmental Branch Post Naster in 

Palikjrj Branch POSt Office under the Dharanagr Police 

3t a 1:  ion,, 

2. 	hOj of uflecessarytajis it Would suffice 

to say that the Petitioner had been working as Extra 



DepartmenTal Branch Postmaster in 	njuri Branch 

Post Office uncer the Bhacrak Postal Division in 

cifferent spells for about eight years in the place 

of One :hrj Ananta Kishore Naik.Due to reinstatement 

of Ananta KiShore,conseiantly,the petitioner has been 

dislodged from the servjce.It was told to us that 

there is acancy in Palikiri. Branch "ost Office.It 

as further told to us that the Oposite parties hae-

been restrained from filling up the post of 

Balikiri Branch PoSt Office,henever,the stay order, 

if any stands vacRted,the case of the 2etjtjoner be 

considered alonQwith others for apointment to 'the pst 

of E.D.B.P.N. of the said post off:Lce.The Competent 

authority may await further orders r garcling vacation 

of stay order and thereafter necessary steps be taken. 

The experience gained by the petitincr should be 

caken into consideratijn 

3. 	Thus, the application is accordingly disposed 

f after hearing learned counsel for the petjh.ioner 

Nr.B.S.Tripathy and Nr.Ashok Nisra learned Seni:-r Stancirg 

Counsel(Central)jo costs 
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